
FORM G  
 

INVITATION FOR EXPRESSION OF INTEREST 
(First Addendum to extend timelines for Form G published on August 14, 2025) 

 

‘VIZTAR INTERNATIONAL PRIVATE LIMITED’ 
OPERATING IN SERVICE SECTOR IN THANE, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN & CIN / LLP No. 

  Viztar International Private Limited  
  PAN: AAGCA5815N 
  CIN: U80301MH2007PTC174600 

2. Address of the registered office 
(as per MCA records) 

Office No. 502, Fairmount, Plot no.4 to 6, Sector 17, 
Sanpada, Navi Mumbai, Thane, Maharashtra – 
400705 

3. URL of website 
 

NA 

4. Details of place where majority of fixed 
assets are located 

Office No – G-75, Ground Floor, Haware Fantasia 
Business Park, Plot no -47 Road Sector 30A Vashi 
Navi Mumbai 400703 

5. Installed capacity of main products / 
services  
 

Not Available since the Company is not in operations 
since 2022. 

6. Quantity and value of main products / 
services sold in last financial year 

As per information available, Company is not in 
operations since 2022. 

7. Number of employees / workmen Nil as per the information available. 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available 
at URL: 
 

The details as available can be sought by sending an 
email on cirp.viztarinternational@gmail.com and / or 
Virtual Data Room in accordance with the provisions 
of the Code and Regulations made thereunder. 

   9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available 
at URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
cirp.viztarinternational@gmail.com 

    10. Last  date  for  receipt of  expression  of  
interest 

September 09, 2025 
 

11. Date of issue of provisional list of 
prospective resolution applicants 

September 12, 2025 
 

12. Last date for submission of objections to 
provisional list 
 

September 17, 2025 
 

13.  Date of issue of final list of prospective 
resolution applicants 

September 19, 2025 
 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants 

September 22, 2025 
 

15. Last date for submission of resolution 
plans 

October 22, 2025 



16. Process email id to submit EOI  cirp.viztarinternational@gmail.com 

17. Details of the corporate debtor’s 
registration status as MSME 

Registered as Small Enterprise having UDYAM 
Registration Number: UDYAM-MH-33-0140516 

 
Important Notes:  

1. This Form G is being published as an addendum to the 2nd Form G published on August 14, 2025, 
and with consent of the COC, to extend timelines for submission of EOI and other consequential 
actions. Existing applicants, if any, are not required to submit Fresh EOI. 

2. This Form G and the timelines/terms mentioned herein are subject to approval of extension of time 
of Corporate Insolvency Resolution Process period of the Corporate Debtor by the Hon’ble NCLT. 
 

 
Kshitiz Gupta 
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 
AFA Valid Till: December 31, 2025 
Resolution Professional of Viztar International Private Limited 
 

Address & email id registered with IBBI:  
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,  
Kandivali East, Mumbai - 400101 
 
Email Address- kshitiz.ca@gmail.com 
 
Process specific email id for correspondence: cirp.viztarinternational@gmail.com 
 
Date: September 03, 2025 
Place: Mumbai 
 
 
 
 
 
 



states for revenue loss due to
rate rationalization,” the report
said.

At the time of launching the
GST regime, the law assured
states a 14% increase in their
annual revenue for five years of
the transition period from July
1, 2017 up to June 30, 2022, and
also guaranteed that their reve-
nue shortfall, if any, would be
made good through a compen-
sation cess levied on luxury
goods and sin products such as
liquor, cigarettes, other
tobacco products, aerated
water, automobiles, and coal.

The GST compensation cess
was, however, extended from
June 30, 2022 till March 31,
2026, so as to retire debt taken
on behalf of states to meet the
revenue shortfall during the
Covid pandemic. 

While states have no claims
for compensation from July 1,
2022, the cess continues till
March 31, 2026 to service the
back-to-back loans released to
states when compensation cess
collection fell in 2020 and 2021
because of a slump in eco-
nomic activity due to the pan-
demic.

The GST Council in its 54th
meeting estimated that the
entire liability related to com-
pensation cess (along with
retiring the back-to-back loans)
would be met by December. 

As the cess would continue
up to March 31, 2026, there
could be a surplus of about
₹40,500 crore, the people men-
tioned above said. If the Coun-
cil decides so, this surplus
could be used for compensat-
ing states for their initial reve-
nue losses because of the pro-
posed GST rate rationalization,
they added. 

{  }

MODI ON ECONOMY
sian President Vladimir Putin
holding hands and walking
towards Chinese President Xi
Jinping in the meeting hall,
where the three leaders formed a
circle, laughing and smiling as
they spoke, an apparent effort to
convey solidarity.

Modi emphasised this growth
was visible across all sectors —
manufacturing, services, agricul-
ture, and construction — with
enthusiasm evident everywhere,
and added that India’s rapid
growth was infusing new energy
across industries and among
every citizen.

He affirmed that this trajec-
tory of growth was propelling
India swiftly towards becoming
the third largest economy in the
world.

His comments came days
after data showed that the
Indian economy grew at a signif-
icantly better than expected 7.8%
in the quarter ending June, the
highest this number has been in
five quarters, underlining strong
domestic tailwinds to growth
amid growing external head-
winds from US tariffs on Indian
exports.

The remarks also appeared to
signal resilience in the face of
headwinds generated by US
President Donald Trump’s deci-
sion to levy 50% tariffs on Indian
goods, among the highest in the
world. The PM has previously
also pushed “self reliance” and
“Swadeshi” as propellers of
growth and prosperity in a world
dominated by economic selfish-
ness. 

In his 20-minute speech, Modi
reiterated the government view

devise ways in which the states
could be compensated. Utilisa-
tion of surplus in the compen-
sation fund could be an
option,” one of the people  said.

The rate rationalization
exercise could initially dent
monthly collections , but reve-
nues are expected to rise with
the  reduction in prices of
goods and services  boosting
consumption , the people
explained. According to a State
Bank of India’s (SBI) research
report, the rate rationalization
exercise  may see a monthly
revenue loss of about ₹5,000
crore in the short-run.

“Evidence from earlier
rounds of GST rate changes,
such as those in July 2018 and
October 2019, suggests that
rationalization does not neces-
sarily weaken revenue collec-
tions. Instead, the evidence
points to a temporary adjust-
ment phase followed by
stronger inflows. While an
immediate reduction in rates
can cause a short-term dip of
around 3-4% month-on-month
(roughly ₹5,000 crore, or an
annualized ₹60,000 crore), rev-
enues typically rebound with
sustained growth of 5-6% per
Month,” the report released on
Tuesday said.

The report also suggested
using the surplus cess fund in
facilitating GST rate rationali-
zation. 

“With loans taken by the
Centre to pay compensation
cess to states getting recouped
and fully repaid by November-
December... as per our estimate
around ₹50,000 crore surplus
will be in the compensation
fund;  we believe this amount
could be used to compensate

GST RATE REVISIONthat India was on track to
become the world’s third-largest
economy in the near future.

He was at the Yashobhoomi
convention centre in New Delhi,
inaugurating the Semicon India
2025, a day after he returned
from his Japan-China visit. 

“In the world of semiconduc-
tors, there is a saying ‘Oil was
black gold, but chips are digital
diamonds’,” said the PM. “The
last century was defined by oil.
The global economy went up
and down based on how much
petroleum will come out of oil
wells. But the strength of the 21st
century has accumulated in a
small chip.”

He said 10 semiconductor pro-
jects worth over $18 billion were
underway and the country was
advancing towards the next
phase of the India Semiconduc-
tor Mission and revamping the
design-linked incentive scheme
to tap the $1 trillion global chip
market. “The day is not far when
the smallest chip made in India
will drive the biggest change in
the world,” he said. “The day is
not far when the world will say --
Designed in India, Made in India,
Trusted by the World.”

Noting the presence of semi-
conductor sector experts from
across the globe, with represen-
tation from around 50 coun-
tries, Modi emphasised that
India’s innovation and youth
power were also visibly present
at the event. This unique combi-
nation, he said, sent a clear mes-
sage: “The world trusts India,
the world believes in India, and
the world is ready to build the
semiconductor future with
India”.

Modi said the global semicon-
ductor market has already
reached $600 billion and is

expected to surpass $1 trillion in
the coming years. “Given the
pace at which India is advancing
in the semiconductor sector,
India will hold a significant
share in this $1 trillion market.”

Addressing investors, he
expressed India’s readiness to
welcome them with an open
heart and said, “Design is ready.
The mask is aligned. Now is the
time for precision execution and
delivery at scale”.

India’s policies are not short-
term signals but long-term
commitments, he said, assuring
that every investor’s needs will
be met. Emphasising the impor-
tance of speed in semiconduc-
tor manufacturing, the PM said
that the less time it takes to
clear paper work, the faster
“wafer work” will happen.

Information technology min-
ister Ashwini Vaishnaw pre-
sented the PM with a commem-
orative plaque featuring 33
chips designed and assembled
in India. At its centre was a chip
from Isro, encircled by chips
from four semiconductor
plants in Sanand, Gujarat -
namely Micron, Kaynes, CG
Semi and Tata. The remaining
chips were contributed by insti-
tutions such as IITs, NITs and
C-DAC.

“The Isro chip goes in the
rocket. There are not many
countries in the world which can
say their students in educational
institutions have designed chips.
And India has 20 such institutes
where our students are design-
ing,” said the IT minister, adding
that the chips were assembled in
the Semiconductor Laboratory
in Mohali, Punjab. Also present
at the event were Odisha chief
minister Mohan Manjhi and
Delhi CM Rekha Gupta.

In the first information
report (FIR) registered against
Pathanmajra at 11pm on Mon-
day, a copy of which is with HT,
he was booked under Sections
376, 420 and 506 of the Indian
Penal Code (IPC). 

The fresh FIR was registered
based on a complaint lodged by
a Zirakpur resident in 2022 in
which she stated that Pathan-
majra had married her in
August 2021 without divorcing
his first wife. She alleged that
he had cheated her as she was
told before the wedding that he
had formally got a divorce. She
accused him of continued sex-
ual exploitation, threats, and
sending “obscene” material to
her. The Sanaur MLA is the
fourth AAP legislator in Punjab
to be arrested. 

The VB arrested former
health minister and Mansa
MLA Vijay Singla for corrup-
tion in May 2022, while
Bathinda Rural AAP MLA Amit
Rattan Kotfatta was held by the
VB in a corruption case on Feb-
ruary 23, 2023 On May 24 this
year, the VB arrested Jalandhar
Central MLA Raman Arora in a
corruption case that also
involved a municipal corpora-
tion official.

Meanwhile, AAP leader Bal-
tej Singh Pannu said Pathan-
majra started speaking against
the IAS officer and raising the
flood issue after he learnt that
the police could take action
against him on the woman’s
complaint, news agency PTI
reported. Addressing the media
in Chandigarh, Pannu said the
woman, in her complaint,
alleged that for the past some
time, Pathanmajra had been
forcing her to resume their
relationship.

Punjab is witnessing its
worst floods in nearly four dec-
ades, with 30 people having
lost their lives in 12 worst-af-
fected districts of the border
state. According to government
data, an estimated 354,000
people have been impacted by
the floods, with the most
145,000 in Gurdaspur district.

On Monday, Pathanmajra
security cover was withdrawn.

During his visit to flood-af-
fected Ferozepur on Tuesday,
Punjab chief minister Bhag-
want Mann, when asked, did
not respond to queries about
police action in Pathanmajra’s
arrest.

But on Monday, he moved to
the house of Haryana Sikh
Gurdwara Management Com-
mittee (HSGMC) member and a
former sarpanch, Laddi, who is
at large. According to Haryana
Police, Pathanmajra’s where-
abouts are also unknown.

Before fleeing, Pathanmajra
went live on Facebook and
announced that he was being
booked in an old rape com-
plaint. He appealed to his fel-
low AAP legislators to raise
their voice against the party
high command from Delhi “for
their constant interference in
the state’s affairs and to save
Punjab”.

He also asked his supporters
and well-wishers to reach the
Patiala district police chief’s
office and protest against the
action against him. “This is the
price I’m paying for speaking
up for Punjab. They are mis-
taken if they can crush my
voice by filing false cases
against me. Come what may, I
will still speak up for Punjab,”
the leader said before his arrest
and eventual escape.

Singh, and said that three
weapons were recovered from
him. A Toyota Fortuner, owned
by one of the MLA’s aides, was
also impounded.

“Efforts are on to arrest MLA
Pathanmajra, who is on the
run,” Bajwa said.

A police personnel was
injured when the vehicle in
which the MLA allegedly
escaped tried to run him over,
Bajwa said, adding the injured
cop was under treatment and
stable.

Punjab AAP leader Baltej
Pannu said, “The woman had
filed a complaint against Har-
meet Singh Pathanmajra last
week. Following this, the MLA
contacted senior party leaders
(for help). However, the party
leaders refused to help him...
When he found out that police
will take action based on the
woman’s complaint, he started
making statements on floods.
The MLA even said police
would take action against him
for speaking on flood. These
were his tactics to divert atten-
tion from his arrest in the rape
case.”

On Sunday, the AAP MLA
had accused Punjab water
resources principal secretary
Krishan Kumar of misguiding
chief minister Bhagwant Mann
and failing to ensure timely
desilting of rivers, particularly
of Ghaggar and Tangri rivers,
which aggravated the flood sit-
uation in his constituency. 

He said the government
should listen to people or they
“will thrash us.” Pathanmajra
also alleged the party was try-
ing to suppress Punjab MLAs
instead of fixing the adminis-
tration.

AAP MLA ESCAPES

FORM G
INVITATION FOR EXPRESSION OF INTEREST

(First Addendum to extend timelines for Form G published on August 14, 2025)
‘VIZTAR INTERNATIONAL PRIVATE LIMITED’

OPERATING IN SERVICE SECTOR IN THANE, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of the corporate debtor along
with PAN& CIN/ LLP No.

Viztar International Private Limited
PAN: AAGCA5815N
CIN: U80301MH2007PTC174600

2. Address of the registered office
(as per MCA records)

Office No. 502, Fairmount, Plot No. 4 to 6,
Sector 17, Sanpada, Navi Mumbai, Thane,
Maharashtra - 400705.

3. URL of website NA

4. Details of place where majority of
fixed assets are located

Office No. G-75, Ground Floor, Haware
Fantasia Business Park, Plot No. 47 Road
Sector 30A Vashi Navi Mumbai - 400703.

5. Installed capacity of main products
/ services

Not Available since the Company is not in
operations since 2022.

6. Quantity and value of main products
/ services sold in last financial year

As per information available, Company is not in
operations since 2022.

7. Number of employees / workmen Nil as per the information available.

8.

Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

The details as available can be sought by sending an
email on cirp.viztarinternational@gmail.com and /
or Virtual Data Room in accordance with the provisions
of the Code and Regulations made thereunder.

9.
Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

The detailed invitation for expression of interest which
shall include the eligibility for resolution applicants under
Sec 25(2)(h) of the Code can be sought by sending an
email on cirp.viztarinternational@gmail.com

10. Last date for receipt of expression
of interest September 09, 2025

11. Date of issue of provisional list of
prospective resolution applicants September 12, 2025

12. Last date for submission of
objections to provisional list September 17, 2025

13. Date of issue of final list of prospective
resolution applicants September 19, 2025

14.

Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants.

September 22, 2025

15. Last date for submission of
resolution plans October 22, 2025

16. Process email id to submit EOI cirp.viztarinternational@gmail.com

17. Details of the corporate debtor’s
registration status as MSME

Registered as Small Enterprise having UDYAM
Registration Number: UDYAM-MH-33-0140516

Important Notes:
1. This Form G is being published as an addendum to the 2nd Form G published on August

14, 2025, and with consent of the COC, to extend timelines for submission of EOI and other
consequential actions. Existing applicants, if any, are not required to submit Fresh EOI.

2. This Form G and the timelines/terms mentioned herein are subject to approval of extension
of time of Corporate Insolvency Resolution Process period of the Corporate Debtor by the
Hon’ble NCLT

Sd/-
Kshitiz Gupta

Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA Valid Till: December 31, 2025

Resolution Professional of Viztar International Private Limited
Address & email id registered with IBBI:F-52, First Floor, Centrium Mall,

Lokhandwala Township Akurli Road, Kandivali East, Mumbai - 400101
Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: cirp.viztarinternational@gmail.com
Date: September 03, 2025
Place: Mumbai

PUNJAB GOVERNMENT
DEPARTMENT OF REVENUE, REHABILITATION AND

DISASTER MANAGEMENT
(JAGIR BRANCH)

PUNJAB TIRATH YATRA SAMITI
Notice Inviting Tender

Inviting Work : Punjab Tirath Yatra Samiti
Name of work : Selection of Private Sector Partners (Operator(s))

for implementation of Mukh Mantri Tirath Yatra
Scheme in the State of Punjab in the clusters namely
1. Mohali 2. Ludhiana 3. Amritsar.

Date of opening of bid : 03.10.2025 at 1530 Hrs.
This is in continuation of the advertisement published in the newspaper on
19.08.25 and 02.09.25. Three new RFP’s are being floated for each of the
above mentioned clusters. A pre-bid meeting is scheduled for 04.09.2025 at
11.00 am. For detailed terms and conditions of the Notice inviting tender
please see https://www.revenue.punjab.gov.in and eproc.punjab.gov.in and
helpline no. 9780195370.
Corrigendum, if any to the Tender/RFP Notice, shall be published on the website
only.

Sd/-
Secretary Revenue-Cum-Chairman

Executive Committee,
RO NO 3673/12/2025/26/2804 Punjab Tirath Yatra Samiti

PUNJAB STATE CONTAINER & WAREHOUSING CORPORATION LTD.
(A GOVT OF PUNJAB UNDERTAKING)

SCO 127-128, 1st Floor, SECTOR 17-C, CHANDIGARH
e-mail: punjabconware.yahoo.com, Tel.: 0172-5197882, Web: www.pswc.in

CIN: U63023CH1995SGC016299

E-TENDER NOTICE
(2nd Call for Disposal of Cargoes in Lot No. 1 to 9)
(Through e-procurement portal of Govt. of Punjab)

Reference No. CONWARE/CFS/Navi Mumbai/2025-26/02
Punjab State Container and Warehousing Corporation Ltd. (CONWARE) re-invites
e-tenders by way of single stage, two cover system, seeking item rates for ‘Disposal
of Cargoes in 9 (nine) lots lying at its CFS at Dronagiri Node, Navi Mumbai through
Incineration/In-situ-Biodegradation method as per Applicable Laws’.
Closing Date and Time: Upto 1700 Hours on 25.09.2025
For details log onto: http://eproc.punjab.gov.in
Note: Any corrigendum to the e-Tender Notice shall be published on the websites
http://eproc.punjab.gov.in and www.pswc.in only.
RO NO 1004/12/2025/26/2718 Managing Director

E-AUCTION FOR THE CONTRACT OF LEASING OF SLR
E-Auction for the contract of "Leasing of SLR" contract will be held on
16.09.2025. The e-auction will start at 10:00 hrs.on 16.09.2025. The
catalogue has already been published onwww.ireps.gov.inwebsite.
The details are furnished as under:-

start at 10:00hrs on date
E-auction for all lots will

Lot wise closing time will be
e-Auction module of IREPS

16/09/2025

Type of contract: Leasing of SLR Contract period: 04 months
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५ महामुंबईwww.navarashtra.com /navarashtra मुरंई, ३ सपट्ेर्र २०२५

\ मुंबई, नवराष््् ् न्यूज नेटवर्क.
गणपती दश्मन आवण अनंत चतुद्मशीच्या
पा््श्मभूमीिि मध्य िेल्िेने िात््ी स्पेशल ट््ेन
चालिण्याचा वनण्मय घेतला आहे.
सीएसएमटी ते कल्याण स्रानकांदिम्यान
गुर्िाि, शुक््िाि आवण शवनिािी िात््ी
विशेष लोकल धािणाि आहेत. त्यामुळे
भाविकांना पहाटेपय््ात लोकलने प््िास
किता येणाि आहे.
दव््कण मुंबईतील गणपतीचे दश्मन
घेण्यासाठी आवण विसज्मन सोहळा
पाहण्यासाठी दादि, वगिगाि चौपाटीिि
लाखो नागविक, पय्मटक, भाविक यतेात. या
विशेष लोकलमुळे िात््ी आवण पहाटेच्या
िेळी प््िास किणे शक्य होणाि आहे.
उत्सिकाळातील गद््ीमुळे गणिायाचे दश्मन
घेणे शक्य होत नाही, असे भाविक
विसज्मनाच्या वदिशी दश्मन घेण्याचे
वनयोजन कितात. तसेच अनेकजण
िात््ीच्या िेळी दव््कण मुंबई वफिण्यासाठी
बाहेि पडतात. अशा भाविकांच्या
सोयीसाठी मध्य िेल्िेिि सीएसएमटी ते
कल्याण, सीएसएमटी ते पनिेलदिम्यान
स्पेशल लोकल फेऱ्या चालविण्यात येणाि
आहे. 

\ मुंबई, नवराष््् ् न्यूज
नेटवर्क. मिाठा आिक््णादिम्यान
गेल्या पाच वदिसांत छत््पती
वशिाजी महािाज टव्ममनस
आदंोलनकऱय्ाचंय्ा गद््ीन ेअक्ि्शः
गजबजून गेले होते. या काळात
दििोज तब्बल दीड टन कचिा
वनम्ामण झाला. एिढा कचिा
साधािण एका आठिड््ात
साचतो. पविन्सरती
हाताळण्यासाठी वनयवमत ८०
ऐिजी तब्बल २०० सफाई
कम्मचािी कामाला लािािे लागले
होते.गेल्या पाच वदिसांपासून
स्रानकातील यांव््तकी स्िच्छता
पूण्मपणे बंद होती. गद््ीचा ताण,
घोषणा, वशट््््ा आवण
गो्धळामुळे टव्ममनस पविसि
विस्कळीत झाला होता.
प्त्ीक््ालय, पादचािी पूल, वतकीट
िांगा आवण प्लॅटफॉम्म सतत
गजबजलले ेवदसत होत.े आदंोलन
माघािी गेल्यानंति आता यांव््तकी
स्िच्छता पुन्हा सुर् किण्यात
येणाि असून, विशेष स्िच्छता
मोहीम िाबिली जाणाि
असल्याचे सांगण्यात आले.

\ मुंबई, नवराष््् ् न्यूज नेटवर्क.
क्ेद््ीय अन्िेषण विभागाने
(सीबीआय) नागपूि येरील आयुध
कािखान्याच्या अंबाझिी येरील
तत्कालीन उपमहाव्यिस्रापक दीपक
लांबा आवण त्यांचे मालक मोवहत
रोवलया याचंय्ाविरद्् ्भ्ष्््ाचािाचा गनुह्ा
दाखल केला आहे. २५ ऑगस्ट िोजी
वमळालेल्या तक््ािीच्या आधािे ही
काििाई किण्यात आली, ज्यामध्ये
गंभीि अवनयवमतता आवण भ््ष््ाचािाचा
आिोप किण्यात आला होता.
तक््ािीनसुाि, दीपक लाबंा यानंी तय्ाचंय्ा
काय्मकाळात एक मालकीची फम्म
स्रापन केली आवण वनविदा प््व् ्कयेत
फेिफाि केला, बनािट अनुभि

प््माणपत््ांच्या आधािे या कंपनीला
वनविदा वमळिून वदल्या. लांबा यांनी
त्यांच्या आवण त्यांच्या कुटुंबाच्या बँक
खात्यांद््ािे या फम्मसोबत अनेक
संशयास्पद आव्रमक व्यिहाि केल्याचा
आिोप आह,े जय्ािरन् भ्ष्््ाचाि आवण
पदाचा गैििापि वदसून येतो.
सीबीआयने नागपुिातील चाि वठकाणी
छापे टाकले, ज्यात आिोपी्ची
काय्ामलये आवण वनिासस्राने समाविष््
आहेत. या दिम्यान, महत्््िाची
कागदपत््े, लेख आवण वडवजटल पुिािे
जप्त किण्यात आले. या प््किणात
भाितीय दंड संवहता आवण भ््ष््ाचाि
प््वतबंधक कायद््ांतग्मत गुन्हा दाखल
किण्यात आला आहे.

\ मुबंई, नवराष््् ्नय्जू नटेवर्क. िाजय्ात विद््तु
िाहनांचा िापि िाढिण्यासाठी विद््ुत िाहनांना
परकि माफी देण्यात आली असून, मुंबई-पुणे
महामाग्ामििही ई-िाहनांना परकि माफी लागू
झाली आहे. त्यामुळे आता या महामाग्ामिर्न
धािणाऱ्या विद््ुत िाहनांच्या संख्येत िाढ
होण्याची शक्यता आहे. तेव्हा िाढत्या िाहनांना
महामाग्ामिि चाव्जा्गची सुविधा उपलब्ध कर्न
देणेही गिजेचे झाले आहे. सध्या महामाग्ामिि ५
चाव्जा्ग स्टेशन असून, ती अपुिी असल्याने आता
महामाग्ामिि २० चाव्जा्ग स्टेशन िाढविण्याचा
वनण्मय महािाष््् ् िाज्य िस््े विकास महामंडळाने
(एमएसआिडीसी) घेतला आहे. त्यानुसाि
जागचेा शोध घणेय्ासाठी सि््के्ण् सरु ्असनू माच्म
२०२६ पय््ात निीन २० चाव्जा्ग स्टेशन काय्ामन्नित
किण्याचे एमएसआिडीसीने वनयोजन आहे.

र्ग्रसंख्या वाढली; मलेदरयाचे ८ मदहन्यांत ५,७०६ र्ग्र आढळले

मुंबईकरांना साथ्ाीचे आजार
\ मुबंई, नवराष््् ्नय्जू नटेवर्क. मागील
काही ि दिसांपासून काेसळत असलेल्या
मुसळधाि पािसाचा जाेि काहीसा कमी
झाला असला तिीही अधूनमधून हलक्या
पािसाच्या सिी येत असतात. अशामुळे
िाताििणात काहीसा गाििा ति दमटपणा
अाला अाह.े जय्ामळु ेसारीचय्ा अाजािाचय्ा
र्ग्णांमध्ये वदिसे्वदिस िाढ हाेत चालली
अाहे. जानेिािीपासून ऑगस्टपय््ात
महापावलकेकडे उपलब्ध असलेली
आकडेिािी पाहता दििोज मलेवियाचे
सिासिी २३ ति डे्ग्यूचे ९ र्ग्ण आढळून
आले आहेत.
काेिडा खाेकला, सद््ी ि सारीच्या तापाने
मुंबईकि हैिाण झाले अाहेत. त्यातच डे्ग्यू,
वचकनगुवनया, लेप्टाेस्पायिाेवसस, मलेििया
या पािसाळी अाजािांनी मुंबईकिांना त््स््
केले अाहे. जुलै ते अाॅगस्ट २०२५ या
कालािधीत सारीच्या अाजािांच्या
रग्ण्सखंय्ते िाढ झाली असलय्ाच ेपािलका
अािाेग्य ििभागाचे म्हणणे अाहे. 
गतिष््ीचय्ा तलुनते यदंा रग्ण्सखंय्ा िाढली
असल्याचे अवधकािी सांगतात. यंदाच्या
िष््ी अातापय््ात मलेिियाचे ५७०६ र्ग्ण
अाढळून अाले अाहेत, ति डे्ग्यू २३१९,
वचकुनगुवनया ४८५ र्ग्ण अाढळले अाहेत.

एक्स्प््ेस वेवर २० चार्जि्ग स्टेशन
एमएसआरडीसीचा दनर्णय=टोलमाफीमुळे ई-वाहनांची वि्णळ वाढरार

गॅस्ट््ोच्या र्ग्णसंख्येत घट
यंदाच्या वष््ी गॅस्ट््ाेच्या र्ग्णसंख्येत घट
असल्याचे अाराेग्य ि वभागाकडून सांगण्यात
अाले. यामुळे मुंबईकरांनी अाराेग्याची काळजी
घ्यावी, असे अावाहन अाराेग्य िवभागाने केले
अाहे. ताप अाल्यास डाॅक्टरांचा सल्ला घ्यावा,
पाणी उकळून नपणे असे सांगण्यात अाले अाहे.

राय राळजी घ्याल?
< मसुळधार पावसात उघड््ा पायाने चालण ेटाळा
<गॅस्ट््ाेपासून बचाव करण्यासाठी
रस्त्यावरील उघडे अन्न खाणे टाळा
< जेवणापूव््ी हात धुवा
< पाणी उकळून प्या
< ताप अालय्ास त्वरीत डाकॅट्राचंा सलल्ा घय्ा

\ मुंबई, नवराष््् ् न्यूज नेटवर्क.
बॉलीिूडमधील वदग्गज वचत््पट

वनम्ामता संजय
लीला भन्साळी
पुन्हा एकदा
अ ड च णी त
सापडला आहे.
त्याच्या आगामी
‘लव्ह अँड िॉि’

वचत््पटाच्या वनव्ममतीशी संबंवधत
फसिणूक, गैिित्मन आवण
विश््ासघात केल्याच्या आिोपांिर्न
िाजस्रानच्या वबकानेिमध्ये त्याच्यािि
गुन्हा दाखल किण्यात आला आहे.
‘लव्ह अँड िॉि’ या वचत््पटात िणबीि
कपूि, आवलया भट्् आवण विकी
कौशल मुख्य भूवमकेत आहेत आवण
हा वचत््पट २०२६ मध्ये वरएटिमध्ये
प्द्वश्मत होणाि आह.े प्त्ीक िाज मारिू

यांनी तक््ाि दाखल केली आहे, त्यात
त्यांनी म्हटले आहे की त्यांना
सुर्िातीला या प््ोजेक्टसाठी लाइन
प््ोड््ूसि म्हणून कंत््ाट देण्यात आले
होते, पिंतु नंति त्यांना पैसे न देता
काढनू टाकणय्ात आल.े नय्ायालयाचय्ा
आदेशानंति, सोमिािी वबच्छिाल
पोवलस ठाण्यात भन्साळी, अिविंद
वगल आवण उत्कष्म बाली यांच्याविर्द््
फसिणूक, गुन्हेगािी कट आवण
गनुह्गेािी धमकीचय्ा आिोपाखाली गनुह्ा
दाखल किण्यात आला.  तक््ािीत
असहेी मह्टल ेआह ेकी, तय्ान ेसिकािी
विभागांशी समन्िय साधण्यासह
शूवटंगसाठी आिश्यक व्यिस्रा केल्या
होत्या. जेव्हा तो एका हॉटेलमध्ये
वचत््पटाच्या टीमला भेटण्यासाठी गेला
तेव्हा भन्साळी आवण इतिांनी
त्याच्याशी गैिित्मन केले.

िोन वर्ाा्त ऑगस्टपय््ात
आढळलेले र्ग्ण

मलेिरया ड्ेग्यू िचकुनगुननया लेप्टा िहपटायटीस काेनवड-१९
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मुंबई पावलरेरडून ३१ ऑगस्टपय््ात झालेले सव््ेक््ण
< घराेघरी तापाचे केलेले सव््ेक््ण : १०,६६,२०४
< सव््ेक््ण केलेल्या लेाकसंख्येची संख्या : ५०,२६,६८९
< संकनलत करण्यात अालेले एकूण रक्तनमुने : १,८४,६०२
< घेण्यात अालेलेे अाराेग्य िशनबरांची संख्या : ६७
< काय्ाणलयीन िठकाणी केलेले सननरीक््ण : ५,१२४
< लेप्टाेस्पायराेिसस प््नतबंधात्मक उपचार केलेल्या नागनरकांची संख्या : १,५८,१२५

< एनडस डासांच्या
उत्पत््ीची संख्या : २१,६५८
< काढून टाकलेल्या
अडगळीचे सामान  : ६४,३८५
< धुम््फवारणी झालेल्या इमारती : ४२,७७०
< धुम््फवारणी झालेल्या झाेपड््ांची संख्या : ६,३९,४३१

निकूनरुननया
र्ग्णांतही वाढ
मुंबईमध्ये ऑगस्ट २०२५
पय््ित नचकूनगुननयाच्या
र्ग्णांमध्ये ५६ टक््े वाढ
झाली असून, मलेनरया
आनण डे्ग्यूसारख्या
पा व सा ळ् या ती ल
आजारांमध्येही वाढ नदसून
येत आहे. मानवी
मे टा प् न् यू मो व् हा य र स
(एचएमपीव्ही) आनण
गुइलेन-बॅरे नसंड््ोम
(जीबीएस) यांसारख्या
इतर आजारांचीही प््करणे
आढळली आहेत. 

संजय भन्साळी्ववर्द््
राजस्थानात गुन्हा

फसिणूक, रैरित्ान, विश््ासघातचा आरोप

आयुध रारखान्याच्या
माजी डीजीएमववर्द्् गुन्हा

आंिोलकांच्या परतीसाठी
धावल्या चार दवशेष लोकल
कचरा हाताळण्रासाठी २०० कम्ाचारी

वनयवमत प््वाशांना
वमळाला विलासा
आंदोलन मागे घेण्याची घोषणा होताच
मंगळवारी  संध्याकाळी मराठा बांधव
गावाकडे ननघाले. एक मराठा, लाख
मराठाया घोषणांचा गजर, नशट््््ा
आनण जल्लोषाच्या वातावरणात
स्थानक पुन्हा एकदा भर्न गेले. या
वेळी मोठ््ा प््माणावर पोनलस
बंदोबस्् होता. आंदोलकांच्या
सोयीसाठी मध्य रेल्वेने हाब्णर
माग्ाणवर्न वाशी नदशेला चार नवशेष
लोकल गाड््ा सोडल्या. त्यामुळे
ननयनमत प्व्ाशानंा मोठ््ा अडचणीन्ा
सामोरे जावे लागले नाही.

सीएसएमटी आले
पूव्यपिावर
आंदोलनामुळे गेल्या काही नदवसांत
रलेव् ेप्श्ासन, सफाई कामगार आनण
पोनलस यांच्यावर प््चंड ताण पडला
होता. मात्् आंदोलन मागे
घेतल्यामुळे टन्मणनसचे वातावरण
आता हळूहळू पूव्णपदावर येऊ लागले
आहे. प््वाशांना नदलासा नमळाला
असून, सीएसएमटी पुन्हा ननयनमत
गतीने धावू लागले आहे.

सध्या पाच
चाव्जा्ग स्टेशन
आहेत राय्यरत
एमएसआरडीसीने मुंबई-पुणे
द््ुतगती महामाग्ाणवर २०
अनतनरक्त चान्जि्ग स्टेशन
उभारण्याचा ननण्णय घेतल्याची
मानहती एमएसआरडीसीतील
वनरष्् अनधकाऱ्यांनी नदली. सध्या
महामागा्णवर पाच ई- वाहन ेचान्जिग्
स्टेशन आहेत. उस््े आनण
खालापूर येथील पेट््ोल पंपावर
डेल्टा, टाटा पाॅवर, एक्सीकाॅमसह
अन्य एका कंपनीकडून चान्जि्ग
स्टेशन चालवली जात आहेत.

‘या’ माग्ाा्वर पथरर माफी लागू

वाय ूप्द्षूण, ध्वनी प्द्षूण कमी करणय्ासाठी, हवामान बदल
कमी करणय्ासाठी तसचे खननज तलेावरील अवलंनबत्व कमी
करण्यासाठी नवद््ुत वाहनांचा वापर वाढनवण्याचा ननण्णय
सरकारकडून घेण्यात आला आहे. त्यासाठी ई- वाहन धोरण
लागू करण्यात आले असून त्याअंतग्णत मुंबई-पुणे द््ुतगती
महामाग्ण, अटल सेतू आनण नागपूर-मुंबई समृद््ी
महामाग्ाणवर नवद््ुत वाहनांना १०० टक््े पथकर माफी १५
आॅगस्टपासून लागू करण्यात आली आहे.

\ मुंबई, नवराष््् ् न्यूज नेटवर्क.
मुंबईतील िेल्िे स्रानकांिि पोवलस
असल्याचे भासिून प््िाशांची लूट
कलेय्ाचा प्क्ाि समोि आला असनू, िादं््े
स्रानकािि प््िाशाकडून १०.३० लाख
लुबाडले. अशाप््कािे लूट किण्याची ही
वतसिी घटना असून, यापूि््ी मुंबई से्ट््ल
आवण िसई िेल्िेस्रानकातही अशा
घटना घडल्या आहेत.
वमळाललेय्ा मावहतीनसुाि, िादं्् ेटवमनस्िि
१ सपट्ेब्िला सि्त:ला पोवलस असलय्ाचे
सांगत विकास गुप्ता (३१) यांच्याकडून
जबिदस््ी १०.३० लाखांची लूट केली.
याप््किणी मंगळिािी िांद््े िेल्िे
पोवलसांनी गुन्हा दाखल केला आहे.

तक््ािदाि विकास गुप्ता (३१, िा.
मालाड) यांची कांवदिली पव््िम येरे
कपड््ाचे दुकान आहे. कपडे खिेदी
किण्यासाठी ते गुजिातला चालले होते.
सायंकाळी ७ िाजता िांद््े टव्ममनसच्या
मखुय् हॉल कनॅट्ीनजिळ दोन जण साधय्ा
िेशात आले आवण त्यांनी गुप्ता यांच्या
बॅगेची तपासणी केली असता त्यामध्ये
साडेदहा लाख सापडले. आिोपी्ना गुप्ता
यांच्या बॅगेच्या झडतीदिम्यान ५००
र्पयांच्या २,०६० नोटा आढळल्या
असता आिोपी्नी गुप्ता यांच्याकडे
संबंवधत नोटांच्या मालकीबाबत पुिािे
मावगतले तसेच पुिािे सादि कर्न
िक््म घेण्याची बतािणी केली.

रेल्वे स्थानरांवर
बोगस पोवलस

मुंबई से्ट््ल,
िसईनंतर

िांद््््ात लूट

तीन विवस पहाटेपय््ात
सुर् राहणार लोरलसेवा
सीएसएमटी ते कल्राण, पनिेल मार्ाािर लोकल

मेन लाईन (डाऊन मार्ग)
< सीएसएमटी- कल्याण लोकल रात््ी
१.४० वाजता
< सीएसएमटी –ठाणे लोकल रात््ी २.३० वा
< सीएसएमटी-कल्याण लोकल रात््ी ३.२५ वा

मेन लाईन (अप मार्ग)
< कल्याण-सीएसएमटी लोकल रात््ी
१२.०५ वाजता
< ठाणे-सीएसएमटी लोकल रात््ी १ वाजता
< ठाणे- सीएसएमटी लोकल रात््ी २ वाजता

हार्गर मार्ग (शननवार रात््ी)
< सीएसएमटी-बेलापूर लोकल रात््ी १.३० वा.
< सीएसएमटी-पनवेल लोकल  रात््ी २.४५ वा.
< पनवेल-सीएसएमटी लोकल रात््ी १ वा.
< पनवेल-सीएसएमटी लोकल रात््ी१.४५ वा.

\ मुंबई, नवराष््् ् न्यूज नेटवर्क.  िाज्यात अकिािी
अाॅनलाईन प््िेश प््व् ्कयेत एकूण नाे्दणी केलेल्या
१४,७९,६५४ ि िद््ार्य्ाा्पैकी १३४३९६९ ि िद््ार्य्ाा्नी प््िेश
प््व््कयेतील प््िेश अज्ामचा भाग -१ ि भाग-२  सहभाग
नाे्दविला असून, त्या ििद््ार्य्ाा्पैकी १३,१२,७८२ ििद््ार्य्ाा्नी
त्यांचे प््िेश कवनष्् महाििद््ालयात िनव््ित केले असल्याची
मावहती िशक््ण ििभागाने िदली अाहे.
अाेपन टू अाॅल फेिी ि िशेष फेिीमध्ये २९ अाॅगस्टला
कलाशाखेसाठी १०७४७, िावणज्य शाखेसाठी ११७१९ ि

ििज््ान शाखेसाठी १६३८७
असा एकूण ३८८५३
विद््ार्य्ाा्ना अलाॅटमे्ट
किण्यात अाले अाहे. त्यापैकी
२ सष््ेब्िपय््ात एकणू ३७०७४
ििद््ार्य्ाा्नी कवनष््
महाििद््ालयात प््त्यक्् प््िेश

वनव््ित किण्यात अालेले अाहेत. त्यामध्ये कॅप फेिीसाठी
एकूण ३४२९५ इतके प््िेश झालेले अाहेत तसेच काेटामध्ये
२७७९ इतके प््िेश झालेले असल्याची मावहती ि शक््ण
ििभागाने िदली अाहे.

दिम्यान, अकिािी अाॅनलाईन प््िेश प््व््कयेमधील अंवतम
फेिी पय््ात काही ििद््ार्य्ाा्नी अद््ाप त्यांचे प््िेश वनव््ित न
केल्यामुळे अाेपन टू अाॅल फेिीमध्ये ३ ते ९ सष््े्बि २०२५
पय््ात ि िशेष फेिीचे अायाेजन किण्यात अाले असल्याची
मावहती ििभागाने िदली अाहे. 

अररावीत १३ लाख
ववद््ार्य्ाा्ना प््वेश

९ सप्टे्बरपर््ंत विशेष फेरी

दिवाळीच्या सुट््ीत
परीक््ा नको : मस्ट

\ मुंबई, नवराष््् ् न्यूज नेटवर्क. मुंबई
विद््ापीठाच्या २८ मे २०२५ च्या पविपत््कानुसाि
२१ ऑक्टोबि ते ५ नोव्हे्बि २०२५ दिम्यान
वदिाळीची सुटी जाहीि किण्यात आली आहे.
नुकत्याच जाहीि केलेल्या पिीक््ांच्या
िेळापत््कानुसाि, याच कालािधीत काही
अभ्यासक््मांच्या पिीक््ा घेण्यात येणाि आहेत.
वदिाळीसाठी अनेक प््ाध्यापक ि विद््ार््ी गािी
वकंिा शहिाबाहेि जाण्याचे वनयोजन कितात.
त्यामुळे प््ाध्यापकांचे ि विद््ार्य्ाा्चे वनयोजन
वबघडण्याची शक्यता आहे. विद््ार््ी ि
प््ाधय्ापकाचं ेवहत लक््ात घतेा वदिाळीचय्ा सटुीमधय्े
कोणतय्ाही पिीक््ा घऊे नयते, अशी विनतंी महािाष््््
धम्मवनिपेक्् वशक््क संघटनेचे (मस्ट) मुंबई
विद््ापीठाकडे पत््ाद््ािे केली आहे.
मुंबई विद््ापीठाने नुकतेच विविध अभ्यासक््माच्या
पिीक््ांचे िेळापत््क जाहीि केले. त्यानुसाि
बी.कॉम, बी.कॉम (एमएस), बी.कॉम (ए ॲण्ड
एफ), बी.एससी. (संगणक शास््््) अशा अनेक
अभ्यासक््माच्या पिीक््ा २१ ऑक्टोबि ते ५
नोवह्ेब्ि २०२५ दिमय्ान घणेय्ात यणेाि आहते. मात््
मुंबई विद््ापीठाने याच कालािधीत वदिाळीची
सुटी जाहीि केली आहे. वदिाळीच्या सुटीमध्ये
अनेक प््ाध्यापक त्यांच्या गािी वकंिा शहिाबाहेि
जाण्याचे वनयोजन कितात. विद््ापीठाच्या या
वनण्मयामळु ेकाही महाविद््ालयातील प््ाचाय्म तय्ाचंय्ा
महाविद््ालयातील प््ाध्यापकांना सुटीच्या
कालािधीत पिीक््ांसाठी पय्मिेक््णाचे काय्म
बधंनकािक कितात. तय्ामळु ेप््ाधय्ापकाचं ेवनयोजन
वबघडू शकते, असे मस्टचे म्हणणे आहे.


